FORMB
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

S PARTICULARS DETAILS
1. | Name of corporate debtor Multicity Hospitalities LLP
2. | Date of incorporation of corporate debtor | 17.03.2016
3. | Authority under which corporate debtoris | Registrar of Companies, NCT of Delhi,
incorporated! registered New Delhi
4. | Corporate Identity No. / Limited Liability AAF-9689
Identification No. of corporate debtor
5. | Address of the registered office and principal  |417/1, Khasra No. 375, Village Gadai Pur, Opposite
office (if any) of corporate debtor Gurudwara Govind Sadan, South Delhi, Delhi-110030
6. | Date of closure of Insolvency Resolution October 16, 2025
Process
7. | Liquidation commencement date of Qctober 16, 2025
corporate debtor
8. |Name and registration number of the Mohd Nazim Khan
insolvency professional acting as liquidator | IBBI/IPA-002/IP-N00076/2017-18/10207
AFA Valid up to 31.12.2025
9. | Address and e-mail of the liquidator, as Address: MNK House, 9A/9-10, Basement,
registered with the Board East Patel Nagar, New Delhi-110008
Email: nazim@mnkassociates.com
10.| Address and e-mail to be used for Address: MNK House, 9A/9-10, Basement,
correspondence with the liquidator East Patel Nagar, New Delhi-110008
Email address: lig.mhllp@gmail.com
11. | Last date for submission of claims 15.11.2025

Notice is hereby given that the National Company Law Tribunal, New Delhi, Principle Bench has ordered
the commencement of liquidation of Multicity Hospitalities LLP on October 16, 2025.
The stakeholders of Multicity Hospitalities LLP are hereby called upon to submit their claims with proof on
or before November 15, 2025 to the liquidator at the address mentioned againstitem No. 10.
The Financial Creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proofin person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.
Sd/-
Mohd Nazim Khan, Liquidator
Multicity Hospitalities LLP (Under Liquidation)
Date: 17.10.2025 IBBI/IPA-002/IP-N00076/2017-18/10207
Place: New Delhi AFA Valid up to 31.12.2025
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LW | ADITYA BIRLA HOUSING FINANCE LIMITED TRADEWELL HOLDINGS LIMITED

ed in the said demand notices. However, the demand notice is also being served by way of publication, as per Rule 3 of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Rules):

w CAPITAL Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266 Regd. Off: S-8 & S-2, DDA SHOPPING COMPLEX, OPP. POCKET-I,
Branch Office- G-Corp Tech Park, 8th floor, Kasar Wadavali, Ghodbunder Road, Thane, MH-400601 MAYUR VIHAR-I, DELHI -110091
DEMAND NOTICE (under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002) - Tel.: 011 '227_55_81 9 _ _

SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002. Email Id: info@brandrealty.in, Website: https://www.brandrealty.in
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from Aditya Birla Housing Finance Limited (ABHFL),
their loan accounts have been classified as Non-Performing Assets in the books of the Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) NOTICE TO SHAREHOLDERS
of the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said borrowers thereby calling upon OPENING OF SPECIAL WINDOW FOR RE-LODGE-MENT OF
and demanding from them to repay the entire outstanding amount together with further interest at thecontractual rate on the aforesaid amount and incidental expenses, cost, charges etc. as stat- TRANSFER REQUESTS OF PHYSICAL SHARES

Notice is hereby given that in terms of SEBI Circular No. SEBI/HO/

S. Name and Address Borrower/ Co-Borrower and Guarantor / NPA Dat Date of Amount due as per MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a special
No Co-Guarantor & Loan A/C No. @€|  Demand Notice Demand Notice/as on Date window has been opened only for re-lodgement of transfer deeds, which
1 | 1. ANUP ALAGH Property Bearing No. 89, Mcd No. C-826 Entire First Floor Khasro No. 120 Arjun Nagar Kotla | 08.10.2025 14-10-2025 Rs. 35,82,782.32/- (Rupees Thirty Five were lodged prior to the deadline of April 1, 2019 and rejected / returned
Mubarak Pur South Delhi, 110003. 2. MEENU ALAGH Property Bearing No. 89, Mcd No. C-826 Entire First 0ld notice dated Lac Eighty Two Thousand Seven / not attended, due to deficiency in the documents / process or otherwise.
Floor Khasro No. 120 Arjun Nagar Kotla Mubarak Pur South Delhi, 110003. 3. SHAH JI TRADERS Property 13.11.2024 withdrawn. Hundred Eighty Two and Thirty Two The re-lodgement window shall remain open for a period of six months
Bearing No. 89, Mcd No. C-826 Entire First Floor Khasro No. 120 Arjun Nagar Kotla Mubarak Pur South Delhi, This publication to be Paise Only) by way of outstanding prin- i.e. from July 7, 2025 till January 6, 2026.
110003. 4. SHAH JI TRADERS Ground Floor, C-826 Arjun Nagar Kotla Mubarak Pur South Delhi 110003. treated as Effective cipal, arrears (including accrued late Eligible shareholders are requested to contact the Companv’s Reaqistrar
Loan Account No. LNDELPNO-07200069083, LNDELPNO-07200069085 & LNDELPNO-07200069084 notice. charges) and interest till 10.10.2025. ang Transfer Agent (RTA) qwithin the above-mention e% p)éri od gt the

West: Narrow Lane North: Plot No. 90 South: Part Of Plot

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Entire First Floor Without Terrace/Roof Rights Of Property Bearing No. 89, Mcd No. C-826, following address:
Area Measuring 100 Sq. Trds. I.E. Covered Area Measuring 70 Sq. Mtrs., Falling In Khasro No. 120, Situated At Arjun Nagar Kotla Mubarak Pur South Delhi, 110003 And Bounded As: East: Street MUFG Intime India Private Limited

Pradesh, 250002. 2. POONAM DEVI Present House No. 464, A Residential Old House No. 44k/5, Chandralok,
Meerut, Uttar Pradesh, 250002. 3. JITENDER KUMAR Kokrajhar Assam Post Salakati District Cisf Unit Bg Tpp/Nypc,
Salakati, Kokrajhar, Assam, 783369.

Loan Account No. LNMRTOHL-10220146993 & LNMRTOHL-10220146986

(Formerly known as Link Intime India Private Limited)

2 |1. JITENDER KUMAR Present House No. 464, A Residential Old House No. 44k/5, Chandralok, Meerut, Uttar | 01.10.2025/13-10-2025 | Rs. 14,26,777/- (Rupees Fourteen Lac Twenty Six Noble Heights, 1st Floor, Plot No. NH-2

Thousand Seven Hundred Seventy Seven Only) by C-1 Block, LSC, Near Savitri Market, Janakpuri
way of outstanding principal, arrears (including New D Ihf 110(,)58 ’ ’
accrued late charges) and interest till 07.10.2025 PsVKlo 691' _'” 49411000

Fax No. 91-11-41410591

| / House Of Bhagwati South: 53.29 Ft. / Plot Of Rajkumar

3 |1. RANJEET SINGH Plot No. C-5/6, Ground Floor, Back Side D.L.F, Ankur Vihar Village Sadullabad, Pargana Loni, Tehsil & District
Ghaziabad, Uttar Pradesh, 201102. 2. UPASANA SINGH Plot No. C-5/6, Ground Floor, Back Side D.L.F, Ankur Vihar Village
Sadullabad, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, 201102. 3. SREE BAKE BIHARI STICKER Plot No. C-5/6,
Ground Floor, Back Side D.L.F, Ankur Vihar Village Sadullabad, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, 201102. 4.
RANJEET SINGH C/O Sree Bake Bihari Sticker H.No. 525, Rajdhani Enclave 2 Loni Ram Park Extension, Ghaziabad, Uttar
Pradesh, 201102. 5. SREE BAKE BIHARI STICKER H.No. 525, Rajdhani Enclave 2 Loni Ram Park Extension, Ghaziabad, Uttar
Pradesh, 201102. 6. RANJEET SINGH S/O Badan Singh H.No.-C-61/2, Street No. 05, Ankur Enclave, North East Karawal Nagar
Delhi 110094. 6. UPASANA SINGH W/O Ranjeet Singh H.No.-C-61/3, Street No. 05-C Block, Near Durga Mandir, Ankur Enclave,

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of A Residential House No. 464, Having An Area 112.50 Sq. Yards I.E. 94.06 Sq. Meters, E-Mail
Part Of House No. 44k/5 Situated At Chandralok, Meerut City, Uttar Pradesh, 250002 And Bounded As: East: 19 Ft. / House Of Chaman Singh West: 19 Ft./ Rasta 20 Ft. Wide North: 53.29 Ft.

(08.10.2025 | 14-10-2025 | Rs. 10,72,024/- (Rupees Ten

: swapann@in.mpms.mufg.com;
sunil.mishra@in.mpms.mufg.com;rnt.helpdesk@in.mpms.mufg.com.
Details on the above mentioned circular are available on the company’s

Old notice dated| Lac Seventy Two Thousand website. (https://www.brandrealty.in)

14.10.2022 Twenty Four Only) by way of For Tradewell Holdings Limited
withdrawn. outstanding principal, arrears Sd/-
This publication| (including accrued late charges) Place: Delhi Uma Kumari
to be treated as| and interesttill 13.10.2025. Date: 18.10.2025 (Company Secretary)

Effective notice.

T.P. Nagar Meerut, Uttar Pradesh, 250002. 5. VISHAL BANSAL Central Market Shop No. 11, Khar Nagar, Meerut, Banker

West Karawal Nagar Delhi 110094. Loan Account No. LNDELOHL-01210081288 & LNDELOHL-01210081289 FORM B
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Ground Floor, Back Side Built-On ReS|dent|aI Free Hold Vacant Plot Of Land Bearing PUBLIC ANNOUNCEMENT
No. C-5/6, Land Measuring 168 Sq. Mtr. Situated At D.L.F, Ankur Vihar In The Area Of Village Sadullabad, Pargana Loni, Tehsil & District Ghaziabad, Uttar Pradesh, 201102 And Bounded As: ' Cole .
East. Othore Plot Wast: Raad 09 1 North: Plot No. C-5/% South: Plot No. C.4/7 : : (Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
4 |1. RISHABH JAIN Flat No. Gf-1, Ground Floor Front Side, Mig, Plot No. C-218, Block C, Khasra No, 429, Sif, Ved Vihar, Hadbast Village | 03.10.2025 [13-10-2025| Rs. 14,50,714/- (Rupees FOR THE ATTENTION OF THE STAKEHOLDERS OF [MULTICITY HOSPITALITIES LLP)
Sadullabad Pargana Loni Tehsil & District Ghaziabad, Uttar Pradesh, 201102. 2. ARUN KUMAR Flat No. Gf-1, Ground Floor Front Side, Mig, Fourteen Lac Fifty Thousand|  fSI. PARTICULARS DETAILS
Plot No. C-218, Block C, Khasra No, 429, Sif, Ved Vihar, Hadbast Village Sadullabad Pargana Loni Tehsil & District Ghaziabad, Uttar Pradesh, Seven Hundred Fourteen No
201102. 3. JYOTI TRADERS Flat No. Gf-1, Ground Floor Front Side, Mig, Plot No. C-218, Block C, Khasra No, 429, Sif, Ved Vihar, Hadbast Only) by way of outstanding 1. | Name of corporate debtor Multicity Hospitalities LLP
Vi!lage Sadullabad Pargana Loni Tehsil & District Qhaziabaq, Uttar Pradesh,' 201102. 4. PUSHPA JAIN FIat'No. Qf—1, G'roulnd Floor. Front Side, principal, arrears (including 2. | Date of incorporation of corporate debtor ~ |17.03.2016
Mig, Plot No. C-218, Block C, Khasra No, 429, Sif, Ved Vihar, Hadbast Village Sadullabad Pargana Loni Tehsil & District Ghaziabad, Uttar accrued late charges) and . _ : - c - oTor .
Pradesh, 201102. 5. RISHABH JAIN M M 109 G/F 3, Loni Dehat, DIf Ankur Vihar, Ghaziabad, Uttar Pradesh 201102. 6. ARUN KUMAR M M interest tll 08.10.2025 3. | Authority under which corporate debtor is Eeg'sge‘lrh." ompanies, NCT of Delhi,
109 GIF 3, Loni Dehat, DIf Ankur Vihar, Ghaziabad, Uttar Pradesh 201102 7. JYOTI TRADERS M M 109 G/F 3, Loni Dehat, DIf Ankur Vihar, incorporated/ registered ew—em
Ghaziabad, Uttar Pradesh 201102. 8. PUSHPA JAIN M M 109 G/F 3, Loni Dehat, Dif Ankur Vihar, Ghaziabad, Uttar Pradesh 201102. 9. 4. | Corporate Identity No. / Limited Liability AAF-9689
RISHABH JAIN C/O Jyoti Traders Trading B-111, SIf Ved Vihar Loni, Ghaziabad, Uttarpradesh, 201102. 10. JYOTI TRADERS B-111, Sif Ved Identification No. of corporate debtor
Vihar Loni, Ghaziabad, Uttar Pradesh 201102. 11. ARUN KUMAR JAIN A-281, Indrapuri, Loni, Dehat, Ghaziabad, Uttar Pradesh, 201102. 12. 5. | Address of the registered office and principal ~ |417/1, Khasra No. 375, Village Gadai Pur, Opposite
PUSHPA JAIN A-281, Indrapuri, Loni, Dehat, Ghaziabad, Uttar Pradesh, 201102. office (if any) of corporate debtor Gurudwara Govind Sadan, South Delhi, Delhi-110030
Loan Account No. LNDELOHL-12200079927 & LNDELOHL-12200079928 . I 6. | Date of closure of Insolvency Resolution _|October 16, 2025
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Flat No. Gf-1, Ground Floor Front Side, M.Lg, Without Roof Rights, Having Covered Process
Admeasuring 700.00 Sq. Ft Built On Plot No. C-218, Block-C, Khasra No. 429, SIf, Ved Vihar, Hadbast Village Sadullabad Pargana Loni Tehsil & Disst., Ghaziabad, 201102 And Bounded As: 7. | Liquidation commencement date of October 16, 2025
East: Road 9 Mtr. Wide West: Plot No. C-228 North: Plot No. C-217 South: Plot No. C-219 corporate debtor
5 |1. VISHAL BANSAL Property No. 161, Situated At Mohalla Khairnagar, Without Roof Rights Shop Private No. F-11 And Present| 01.10.2025 |  13-10-2025 | Rs. 21,67,003.15/- (Rupees 8. |Name and registration number of the Mohd Nazim Khan
No. 73, A Commercial First Floor, Meerut, Uttar Pradesh, 250002. 2. MEENAKSHI Property No. 161, Situated At Mohalla Twenty One Lac Sixty Seven insolvency professional acting as liquidator | IBBI/IPA-002/IP-N00076/2017-18/10207
Khairnagar, Without Roof Rights Shop Private No. F-11 And Present No. 73, A Commercial First Floor, Meerut, Uttar Pradesh, Thousand Three and Fifteen AFA Valid up to 31.12.2025
250002. 3. VISHAL BANSAL 819/3, Sant Vihar, T.P. Nagar Meerut, Uttar Pradesh, 250002. 4. MEENAKSHI 819/3, Sant Vihar, Paise Only) by way of outstand- 9. | Address and e-mail of the liquidator, as | Address: MNK House, 9A/9-10, Basement,

ing principal, arrears (including

. istered with the Board East Patel Nagar, New Delhi-110008
Street, Meerut, Uttar Pradesh, 250002. accrued late charges) and inter- casieredwii fhe Sodn Email: nazim(c%mnka\gsociatles com
Loan Account No. LNMRTLAP-06230174429 & LNMRTLAP-06230173696 est till 07.10.2025. - ' ‘
10.| Address and e-mail to be used for Address: MNK House, 9A/9-10, Basement,
DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of A Shop At First Floor Without Roof Rights, Private Number 11, Constructed On Part Of correspondence with the liquidator East Patel Nagar, New Delhi-110008
Property Nagar Nigam Old Number 161 To 172 Thereafter Number 70 Present Number 73, Situated At Khair Nagar, Meerut, Uttar Pradesh, 250002 And Bounded As: East: 12 Feet/ Shop Number Email address: lig.mhllp@gmail.com
F-12. West: 12 Feet / Shop Number F-10. North: 9 Feet 9 Inch / Common Passage. South: 9 Feet 9 Inch / Private Shop Number — .
11.| Last date for submission of claims 15.11.2025

as to the cost and consequences.

We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together with further interest thereon plus cost, charges,
expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not limited to taking possession of and selling the secured asset entirely at your risk

Notice is hereby given that the National Company Law Tribunal, New Delhi, Principle Bench has ordered
the commencement of liquidation of Multicity Hospitalities LLP on October 16, 2025.
The stakeholders of Multicity Hospitalities LLP are hereby called upon to submit their claims with proof on

Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the aforesaid secured assets without prior writ- or before November 15, 2025 to the liquidator at the address mentioned againstitem No. 10.

ten consent of the Company. Any contravention of the said section by you shall invoke the penal provisions as laid down under section 29 of the SARFAESI Act and / or any other legal The Financial Creditors shall submit their claims with proof by electronic means only. All other creditors
provision in this regard. may submit the claims with the proof in person, by post or by electronic means.

Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by ABHFL are tendered to ABHFL at any time Submission of false or misleading proof of claims shall attract penalties.

before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL, and no further step shall be taken by ABHFL or transfer or sale of that secured asset. Sd/-

Date: 19.10.2025
Place: DELHI

Sd/- Authorised Officer Mohd Nazim Khan, Liquidator

. . . . - . Multicity Hospitalities LLP (Under Liquidation)
(Aditya Birla Housing Finance Limited) Date: 17.10.2025 IBBI/IPA-002/1P-N00076/2017-18/10207

SEWA GRIH RIN LIMITED

Corprorate office Address: Building No. B, Tower G, 8th Floor, DLF Gyber Gily,
Gurugram 122002

DEMAND | Under Section 13(2) of the Securilization And Reconstruction of Financial Assels And Enforcement 01
NOTICE Secarity Interest Acl, 2002 read with Rule 3 (1) of the Secerity Interest (Enfarcament) Rules, 2002,
The endersigned is the Authorized Olficer of SEWA GRIH RIN LIMITED undar Securitization And Reconstruction
Of Finamcial Assels and Enforcament of Security Interast act, 2002 (the said Acth, In exercise of powers conderred
under Sechon 13(12) of the said Act read with Ruk 3 of the Security Interest (Enforcamant) Rulas, 2002, the
Authorized Oficer has issued Demand Notices under section 13(2) of the said Act, calling epon the foSowing
Barrower(s) (the “sard Borrowar{s)" ), 1o repay the amounts mientioned in the raspactive Demand Nobica(s) issued
to them thal arg also given below, In connection with above, Nolice 5 heraby gven, onca again, o the said
Borrower(s) 1o pay 1o SEWA GRIH RIN LIMITED, within 60 days fram the publication of this Natice, the amounts
ndicated herain below, tageatfar with furthar migrest as detailed m the said Damand Notice(s), from the date{s)
mentioned betow 0Nl the-date of payment andior reaklzation, payable urser e an agreament read with ofher
dacumants writings, i any. axeculed by the said Borrower] 53 As security Tor due repayrnent of tha koan, the
tollowing assets hava been mortgaged to SEWAGRIH RIN LIMITED by tha said Borrowar(s) respectivaly,

A Loan Account Mumbar/

o Name 0f The Borrower(S)/ Guaranlar (S) RETRRENISOR (1N AR ASA

1. | Loan Accoun! Number: H1CPODDO0S002644 30.09.2025
1. Mrs. Natho, Husband Mr. Majori “Re. 8.93.441.8/- mupggg ﬂgm Lakh Ninety
2. Mr. Mano| Kumar, Father Mr. Mahendra Singh Three Thousand Four Hundeed Forty One And
3. Mr. Mahendra Singh, Father Mr. Bhajori Ram Eighty Paize} Az On 10.08.2025

Delails Of Safe Assets {(Immovable Property): Khasra Mo, 208 Mauza Chasmashahpur Tehsif Kirawad District
fgra Uttar Pradesh, Boundary:- Easl- Land Of Mahar Gingh, Wesl- 12 Feel Public Road, Morth- Ciher Land,
South- Land Of Kamal Singh

2. | Loan Account Number: H1CPODDOOS004158 30.09.2025
1. Mrs. Shabina Khatoon, Husband Mr. Mo. Magsood A5, 26,51,715.07- (Rupees Twenty Six Lakh
| 2. Mr. Magsood Khan, Father Wr. Manssur Khan Fitty Dne Thousand Seven Hundred Fifteen
And Seven Paise) As On 10.08.2025

Defails Of Safe Assels (iImmovable Property): Flat No. D-107, 3rd Fioor Khasra Mo, 1203, Barola Woida Sactor
49 Gb Magar Uitar Pradesh 207307, Boandary: East- 14 Foot Road, Wesl- House OF Veer Chauhan, North- House
Df Adesh Magar, Sewth- Vacant Fiot Of Ram Chauhan

3. | Loan Accoun! Number: H4RRDODDDSO16T27 26.09.2025
1. Mrs. Rekha Gupta, Husband Me. Lal Koobar Gupta  Rs. 6,08.112.27/- (Rupees Six Lakh Eight
2, Mr. Vikash Gupta, Father Mr. Lal Koobar Thousand One Hundred Twelve And Twenty
Seven Paize) Az On 10.08.2025

Delatls DI Safe Assets (Immovable Property): Dullzpor Village Raura Khurd Ward No. 10 (01d) & 02 (New)) Tehs#
Milak, Disirict Rampar, Uitar Pradesh, Boundary:- East- House Of Chhatrapal, Wesl- House Of Umesh Kaharia,
Morih- Lat Gangwar, South- 4 Feet Road

4. | Loan Account Number: HLP100004873 30.09.2025
1, Mrs. Aarti Chauhan, Hushand Mr. Mahendra Singh  Rs.7.96,482.00/- (Rupees Seven Lakh
Chautian, 2. Mr. Mahendra Singh Chauhan, Father M. Ninety Six Thousand Four Mundred Eighty
Vijay Singh Chauhan, 3. Mr. Gulshan Chauhan, Father Mr. Two And Ning Paige) As On 10,08.2025
Mahendra Singh Chauhan
| 4. Mr. Shiv Kumar Chaulian, Father Mr. Shyam Singh

Details 01 Sale Assets (Immovable F‘rnpart\l] Khiasra Mo, 129291, Baikunthi Bagh, Near Bhagwat Bagh, Mauja
Maraich, Tehs# Eimadpur, District Agra, Utlar Pradesh, Boundary:- Easi- 20 Feet Wide Road, Wesl- House Of
Maniu Devi, Norih- Open Land Of Shri Vijay Singh, South- House OF Pritam Singh

3. | Loan Account Number: L1GPOD0005002793 a0.09.20Z5
1. Mrs. Shashi, Husband Mr. Vinod Kumar Rs. 13,52,734.9/- (Rupees Thirteen Lakh
2. Mr. Vinod Kumar, Father The Late Mr. Nalthi Lal Fitty Twa Thousand Seven Hundred Thirly
3. Mr. Karan Kumar, Father Mr. Vinod Kumar Four And Minely Paise) As On 10.08.2025
4, Mr. Shivam Sharma, Falher Mr. Rajjan Sharma

Details O Sale Assels (Immovable Property): Fiot Mo. 31 C Sita Magar Mauga-Naraich Tehsil Etmadpur & District
Aara Uar Pracdesh, Boundary:- East- 20 Feed Aoad, West- Natihl Lal, Ramvear Possession Legal, North- 14 Feal
Road, South- Possession Legal Lakhan

6. | Loan Account Number: L1CPO0DO0S003600 30,09.2025
1. Mrs. Sabla Khan, Husband Mr. Shoaib Khan Rs. 29,70,907.16/- (Rupees Twenty Hine
2. Mr. Shoaib Khan, Father Mr. Raflg Khan Lakh Seventy Thousand Nine Hundred Seven
3. Mr. Mohammad Zubair, Father Mr. Mohammad Rashid And Sixteen Paise) As On 10.08.2025

Details 01 Safe Assels (Immovable Property); Feld Khasra No. 2845 & 2849 Bake Town Kal-ll Near Turkrman
Gata Pargana & Tehsil Kol District Algarh Uttar Pradesh 202001, Boundary:- Easl- Housa (f Parvez Khan, West-
| House Of Mumiaz, Narth- House (1 Shakir, South- Road

L T SR R SRS S e = PP s S e

7. | Loan Account Number: L1CPOD0005011295 26.09.2025
1. Mrs. Kausar Khan, Husband Mr. Mohammed Firoz Khan | ge g 20 042 51/- (Rupees Eight Lakh Twenty
2. Mr. Mohammad Firoz Khan, Father Mr. Samar Mo Khan Nine Thousand Farty Two And Fifty One
3. Mr. Mohammed Humaid Khan, Father Mr. Mohammed Paise) As On 10.08.2025
Firoz Khan, 4. Mr. Mirza Shad Baig, Father Mr. Raheesh
| Baig
Delails OF Sate Assels (Immovable Property): Flat No. 03 2-5torey, Farm Ehasra No. 306 Khawai No. 07 Maujz
Dodhpur Mafi Pargana Koli District Aligarh Utar Pradesh, Boundary:- Easi- Flai No. 09, West- Vacant Area, North-
Common Passape, Soulh- Fiat Mo, 11

8. | Loan Accoun! Rumber: LAF0H00T 89S 26.09. E[l?ﬁ
1. Mrs. Pushpa Devi, Husband Mr. Sarju Prasad ‘Rs. 2,71,650.46/- |Rupees Two Lakh Seventy
2. Mr. Sarju Prasad Yadav, Father Mr. Radhey Shyam Yadav | gme Thousand $ix Hundred Fifty And Forty
| 3. Mrs. Reena, Husband Mr. Deapak Six Palse) As Om 10.08.2025

Delailz 01 Safe Assets (Immovable Property): House No. 117 Panchsheel Enclave Bhavupera Ghaziabad [Hiar
Pradesh, Boundary:- Easi- Plol, Wesl- 12 Feat Road, Maorth- Other Owmer’s Piod, South- Other Plot

if the said Borrowers shall fail o make payment io SEWA GRIH RIN LIMITED 25 aforesaid, SEWA GRIH RIN LIMITED
shall proceed against the above secured assets under Section 13(4) of the Act and the applicable Fues, entiraly at
the risks of the said Borrowers as io the costs and conseguences. The said Borrowears are profibited under the Act
from transierring the aforesaid assets; whether by way of saie, lease or otherwise without the-prior writien consent
af SEWA GRIH RIN LIMITED. Any person who confravenas or abefs confravention of the provisions of the said Act
or Rules made thers under, shall be liable for imprisonment and/or penalty as provided under the Act.

Place: DELHI, Dale: 18.10.2025 Auihorized Oificer, Sewa Grik Rin Limited

Place: New Delhi AFA Valid up to 31.12.2025

tigna Sigiels ad® &) punjb national bank POSSESSION NOTICE

st e o tra name you can BANKE upon (For Immovable Property)

Circle Office-Plot No. 9, 3rd Floor, IT Park, Sahatradhara Road, Dehradun (Uttarakhand)-248001

Whereas, The undersigned being the Authorized Officer of the Punjab National Bank under the Securitisation and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002, and in exercise of powers
conferred under Section 13 (2) read with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand
notice/s on the dates mentioned against each account calling upon the respective Borrowers/Guarantors/Mortgagors
to repay the amount as mentioned against each account within 60 days from the date of notice(s)/ date of receipt of the
said notice(s).The Borrowers/Guarantors/Mortgagors having failed to repay the amount, notice is hereby given to the
Borrowers/Guarantors/Mortgagors and the public in general that the undersigned has taken Symbolic Possession of
the property/ies described herein below in exercise of powers conferred on him/her under Sub Section 13(4) of the
said Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on the dates mentioned against each
property. The Borrowers /Guarantors/Mortgagors in particular and the public in general is hereby cautioned not to
deal with the property/ies and any dealing with the property/ies will be subject to the charge of Punjab National Bank
for the amounts and interest thereon. The Borrowers/Guarantors/Mortgagors attention is invited to provisions of sub
section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.

Rule 8 (1) POSSESSION NOTICE ( For Immovable Property)

S. Name of the Description of Mortgaged 1?3:&3{1 Aﬁﬂxﬁlttﬁztaﬁlédg?g
No. Branch/Borrower/ Guarantor Immovable Property Notice demand nofice
1. Branch : Haridwar Road, D.dun. |Allthe property bearing property No. 46/2 total Rs.
Borrower : 1. Smt. Mithlesh W/o Late Sh. |1and measuring 48.75 Sq. mtr. out of which 03.04.2025 8,14,644.63
Ram Singh, R/o- 46/2, Chandershwer Marg, |constructed area 18.58 Sqm. Situated at +DI and other
Mayakund, Rishikesh-249201, Uttarakhand. | Mayakund, Chandreshwar Marg, Rishikesh,| pjie of charges,
2. Sh. Anil Kumar S/o Late Sh. Ram Singh, | Distt. Dehradun Uttarakhand.Bounded & |possession further
R/o- 46/2, Chandershwer Marg, Mayakund, | Bytted as under:- East- Land property of interest from
Rishikesh-249201, Uttarakhand. Ashachand SM-40ft 9 inch, West- Land 14.08.2024
property of Narang Tent House SM-40 ft. 9|17.10.2025
inch, North- Land property of Mangal Singh
Postman, SM-12 ft. 6 inch, South- Road 16ft
wide SM-13 ft. 3 inch.
Date: 18.10.2025 Place: Dehradun Authorised Officer, Punjab National Bank

(@1CcICI Bank

@uce: Mathura ICICT Bank Lirnitc-dj

Branch Office; ICICI Bank Ltd., 217/360, Kesopur, Bhuteshwar Road, L
Mathura Uttar Pradesh- 281004

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSE
[See proviso to Rule B(6]]
Motice for sale of immovoble asset(s)

E-Auction Sale Notice for the sale of immovable gssetis) under thie Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 reod with proviso to Rule 8 () of the Security Interest
{Enforcement) Rules, 2002,

This notice is hereby given to the public in general and in particular to the Borrower(s) ond Guarantor(s) thot the
below described immovable property mortgoged/! charged to the Secured Creditor, the physical possession of
which hos beon taken I::ny the Authorised Officer of ICICT Bank Limited will be sofd on "As is whaere is’, "As iswhat is'
n:m:.’F Wh ateverthere is' as perthe brief porticulars given thﬂunder

Sr. “Naome of Details of the " Amount | Reserve| Date and | Date &
Mol Borrower(s)/ Secured ossetls)  |Outstondingl--Erice | Time of | Time of
EE'ED”DQ;'E&VP-" with known Eﬁ:lrl'lﬂ‘.’-.t Property |E-Auction
uarantor i ane i
Liam Ac-::ﬂunt N encumbrances, if any Depngrt Inspection

(A) (B} c) 18] {E) (F) G}

1. |Uday Bansal Flat No. 101, First Floor, Khosrg No, As Rs. Movember | November
(Borrower), Shalinl (100, 97/2 & 9773, Mouza Koyla, EE-:EE.E 19 EDZEJE’D l:'.‘;:.riﬂrlnﬁﬁ }.El-:rig?‘.‘-
Agrowal [(Co- Alipur Bangar, Ganga Chty, Tehsil-& 5.0n i ! . ; 3
Borrower) Lan: District Mathura, UP. Built up Area: Ug':"z'i‘ﬂeb." Rs, 2.20. %23:%%;;‘:4 lel-l':lunﬂmitqn
LEMATODDOR404845 (736 Sq Ft And Super Area: 871 5q Ft ! Q00 - F :

The online auction will be conducted an the website (https:idisposalhub.com) of our auction agency Ms MexXen
Solutions Private Limited The Mortgogors! Moticees are given o lost chance to pay the totol dues with further interest
by Movember 12,2025 before 05:00 PM else the secured asset{s) will be sold os per schedule,

The prospective bidder{s) must submit the Egrnest Money Deposit (EMD} Demand Draoft (DD} {Refer
Column E) ot ICICI Bank Limited, 217/360, Kesopur, Bhuteshwaor Road, Mothuro Uttor Pradesh- 281004 on or
before Movember 12, 2025 before 05:00 PM Thereofter, they hove to submit their offer through the
website mentioned obove on or before Movember 12, 2025 before 05:00 PM along with the scanned
image of the Bank acknowledged DD towards proof of poyment of EMD. In case the prospective
bidderis} is/ ore unable to submit his/ her! their offer through the website, then the signed copy of tender
documents may be submitted ot ICIC| Bank Limited, 217/360, Kesopur, Bhuteshwar Rood, Mathura Uttar
Prodesh- 281004 on or before November 12, 2025 before 0500 PM. Earnest Maney Deposit DR/PO shouwld
be from a Nationalised! Scheduled Bank in favour of *ICICI Bank Limited" payable at Mothura,

For any further clarifications in terms of inspection, Terms and Conditions of the E-Auction or submission of
tenders, contact ICICI Bank Employee Phone No.937 27 30454/858487 4809

Please note that Marketing agencies 1. Augeo Assets Management Private Limited 2. Matex Net Pvt. Lid. 3.
Finvin Estate Deal Technologies Pyt Ltd 4. Girnorsoft Pyt Ltd |5 Hecta Prop Tech Pet Ltd 6. Arca Emart Pyt Lid 7,
Movel Asset Service Pyt Ltd B, Mobroker Technologies Solutions Pt Ltd 9, Valuetrust Capital Services Pt Ltd.,
have also been engaged for facilitoting the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reosons.

For detailed Terms and Conditions of the sale, please visit wwwicicibank.comfdpds
Dote ; October 18, 2025 Autharized Officer

epaper.ﬁnant:iaiexprea.mn‘. . New Delhi

STATE BANK OF INDIA €Y urefta @e &5

SECTOR 7 DWARKA BRANCH, 151 SETH SQUARE BUILDING,
NEAR RAMPHAL CHOWK, DWARKA, NEW DELHI -110075
FUBLIC NOTICE FOR AUCTION OF PLEDGED ASSETS

BEING GOLD ORNAMENTS

Tha bomowers, in specific and the public in general are kereby nobdied: thal public aucion of
the gold arnaments pledged in the befow gccounts-is proposed to be conducted by STATE
BANK OF INDIA & the balow mentionad branch. The below mentianed borrowers has avaiked
the credit faciity fram STATE BANK OF INDIA against the pledge of poid omaments {*(5oid
Loan Facdlity™ in Bvour of the bank bowards the security. The demand notices wera issued o
the borrowers/guaranions calling up the borrowers! guaranions to pay thair oulsfanding amaunt
towards 1he gold loan facility avdiled. As the borowers’ guarantors have Taded to rapay the
autslanding laan amaund, e bank &5 constramed 1o mwake the pledoge and praposed be cenduc
an auchion sale of pledged gold ormaments more particulary describad in schedids of propery
hereunder on 271002025 at 4:30 PM af the Branch Prembises: 151 Seth Square Bullding,
Mear Ramphal Chowk, Dwarka, Mew Delhi-110075 on “As in Where 5", "As is What is™,
“Whatever There is" And “No Recourse Basis™,

BORROWER MAME AND LOAN AMOUNT GROSS | MNET
ADDRESS AIC OUTSTANDING (IN | WEIGHT | WEIGHT
NO. FIE,j
Mr Chandrasekhar Rout 432649 RE 1,596,400/ 51.T6 54.20
S/o Nursingha Charan Rout 841782 | + INTEREST + OTHER | GMS GMS
Flat Mo 59 DDA SFS Flats, CHARGES THEREOHN
Sec 6 Dwarka

STATE BANK OF INDIA has the sutharity to- change the suction date wahaut any prior nodice,
Auctian will be held 27.10.2025 at 4:30 PM. For detailed terms and condfions, pleass contacl
Authorized Officer, Mr, Vikash Gaurav, Mobile Mo, 9985880116,

Bank reserves its right to call off the auction at any point of time before the procoss,

PLACE: NEW DELHI, S0/, AUTHORIZED OFFICER,
DATE: 18,10.2025 STATE BANK OF INDIA

FORM A
FUBLIC ANNOURNCEMERNT
IRequlatan 14 of the Inscivaney and Bansnipicy Boand ol India
iValurtary Liquidation Process} Regulstions, 207)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
CENTERFIECE BUSINESE SOLUTIONS PRIVATE LIMITED

1.| NAME OF CORPORATE PERSON CEMTERPIECE BUSINESS SOLUTIONS
PRIVATE LIMITED
2| DATE OF INCORPORATION OF a6.04, 2021
CORPORATE PERSON

3.| AUTHORITY UNDER WHICH CORPORATE |REGISTRAR OF COMPANIES. DELHI
| PERSOMN IS INCORPORATEQUREGISTERED

T B £ e e g e e = T

4.| CORPORATE IDENTITY NUMSER | LIMITED
LIGBILITY IDENTITY NUMBER OF U7490B0LERTFTLETENS
CORPORATE PERSON
5| ADDRESS OF THE REGISTERED OFFICE  |E-18 GROUND FLOOR LAJPAT NAGAR-IN
AND PRIMCIPAL OFFECE (IF ANY] OF LAJFAT MAGAR, MEW DELHI, NEW DELHI,

CORFORATE PERSON DELH-110024, INDIA

16| LICUIMATION COMMEMCEMENT DATE OF |15 10,2025
CORPORATE PERS0N

T.| NAME. ADDRESS, EMAIL ADDRESS, HARDEY SINGH
TELEPHOMNE MUMBER AND THE ADDRESS : 101, PLOT MO &, LSC, VARDHMAN
REGIZTRATION NUMBER OF THE FAJDHANT PLAZA, NEW RAJCHANI ENGLAVE,
LIGUIDATOR DELHI-1100592,

EMAIL ADDRESS:-5hGH_HARDEVEZREDIFFMaE SO0
TELEPHONE NUMBER :+51 810531425
REG. M0 [EBIIPA-DIZTP-RO01 77200 7- 18110848
B.)LAST DATE FOR SUBMISSE0ON OF CLAIMS |14.11.2025

OCE B TR ey QIven Tl L erETpIecs BUsIness SOMbOnS Privase LIMed Nas cammences soumary
Higuiclation en 15,10 20E5

The slakeholders of Centarpsace Business Salulicns Privale Lemitad ara heraby called upan ba
sunmit pracf E-f their claims, an or before 94,11 2025 to the liquidator at the address menlicaed
aganst fem |

Thee Snanceal crsdilons. shad submit thelr prog! ol clims by elecironed means only. Al oBher slakehoklers
may submil the procé of cleams in person, by post of by alecinanic means,
IEul:missu:ﬂ of false or misleading ‘proofs of claim shell atiract penalties

S
Hardew Singh
|I'_'-a|e- 16902025 Liguidatar Cantarpiace Business Salutans Pravate Limited
Flace : Mew Dehi REG. WO IBBUIPA-0O2TP-NEI 17720 17-18/ 10449

HINDUJA HOUSING FINANCE LIMITED ()
Corporafe Dffice; No. 167168, 2nd Floar, Anna Salai, Saidapet, Chennai - HEREALLIA
600015, Tamil Nadu, India, and Branch office: Office No-101/1, 3rd Floge, T o e
R.5.Tower, Mangal Pandey Nagar Meemndl-250004 Authorized Dfficer: Mr. Variul Pandil, Contaci
Ho. 9627074548 Email: varlolpandit. vi@bindujahousinglinance.com
NOTICE OF SALE THROUGH PRIVATE TREATY
Sale Of Immovahle Assels Charged To HHFL Under The Securilization And Reconsfruction Of

Fimancial Azsels And Enforcemant O Securily Interas! Aol 2002 (Sarlaesi Act).
The undersigned as Authorized Officer of HHFL has taken over possassion of the scheduled
praperfy us/ 134} of the SARFAES] Act, Public at large is informad fhat the secured proparty as
migntioned in the Schedube are avallable for sale through Privale Trealy, as per the [erme
agresabbe 1o HHFL forihe realisation of it's duss on “AS 15 WHERE I3 BASIS" and “A3 13 WHAT
IS BASIS".
Standard iorms & conditions lorzake af proper tythrough Privaie Treaty ane as under!
1. Sale through Private Treaty will be on “AS 5 WHERE 15 BASIS™ and “AS |S WHAT IS BASIS™,
2. The purchaser will ba required to deposit 25% of the sale consideration on the next warking
day ol recaipt af HHEL s acceptance of offar Tor purchaza of property and the remaining amaunl
within 15 days thereafies, 3. The perchaser has to deposit 10% of the olfered amaunt along with
application which will be-adjusted against 25% of the deposit o be made as per clauss (2]
above. 4. Faitura 1o remit ihe amount as required under clause (2} above will cawese lorleitwo of
amaount gready pakd Including 10% of the amaunt paid aleng with application. §, Incaseof non
actaptance of ofler of purchase by the HHFL, the amaunt of 10% paid alang with the apalication
will bi rfunded withoulany inlerest, & The progarty |5 being sobd with all the existing and luiurg
encumbrances whether known oronknownta HHFL. The Autharized Officer f Secured Creditor
shall nat be raspansible inany way for any third-parfy claims (rights / deas, 7, The purchaser
shoubd condoct due diligence on ail aspects related (o the property (wnder sale throwgh privale
freaty} 1o his satisfaction. The purchaser shall not be ertittad 10 make any claim against the
Autharized Otticer | Secuered Craditor in this ragard at a latar date. B. HHFL resarves the right to
rejectany offer of purchase without assigning any reason. 9. Incase of more than one offer,
HHFL will accaptthe highest offer. 10, Thainterestad pariieas may contact the Authonzed Officer
far furthor details / clarificatians and bar subemitting thoir application. 11, The purchaser has o
bear afl stamip duty. reglstration fee, and other expenses, taxes, dutiesin respectof purchase of
the praperty. 12, Saleshall bein accordange with the pravisions of SABFAE S Aot/ Rulas,

SCHEDULE Descriplion of the Properly {Secured Assel) A FLAT AT 3RD FLOOR, BEARING
PRIVATE NO. 10, CONSTRUGTED ON PLOT NUMBER 10 & 11, MEASURING &0.20 S0.
METERS, CONSISTING OF KHASHA NO. 1906, SITUATED AT JAGANNATHPURIL. HRIDEY
APARTMEMNT MEERUT 1. East; PARASDEEP APARTMENT 2. West; RASTA 40 FEET WIDE 3.
North; STAIRS 4, South; PLOT MO, 9 OF RAMESHWAR DAYAL

Rs. 6,00,000/- (Rupees Six Lakh(s) Only)
Place: Meerut Date : 19.10.2025  Sd/- Authorised Officer- HINDUJA HOUSING FINAMCE LIMITED

f|.|g HINDUJA HOUSING FINANCE LIMITED
S Regtsterail afice 3 27-A, Developed Industrial Extale, Guindy,

Hm;ﬂgﬁ"uﬁm Chennai - 600 032, Tamil Nadu, E-mail ; secfiongnhindujahousingdinance com
Contect: Brajesh Gepta - 3481188581, Niknil Arora - 3079634624 & Arun Mehan Sharma - BB00ERESS
POSSESSION NOTICE (For Immovable property)

Whereas the undersigned being the Authorizad Dificer of the HINDUJA HOUSING FINANCE
LIMITED under Securitization and Recanstruction of Financial Assets and Enforcement of
Security Interest Aot, 2002 (No: 301 2002) and Inexeércize of powers conferred under section
13(12) read with Rule 3 of the Sacurity nterest (Enforcament) Bules, 2002 issuad-a demand
natice was issued on the dales mentioned agains) aich account and stafed hefemnaties
calling upon the bormgwer (hersirafier the barrawer and guarantors are collactively relerrad
to as the "the Borrowars®) o repay the amaunt within 60 days from the date of recaipt of said
nofice, The borrowers having failed 10 repay the amount, nofice is hersby given o the
borrower and the public in general that the undersigned has taken possession of the property
described herein befow in exercise of powers conferredon him under-sub-gation 4 of section
13 of Actread with ruie & of the Security Imerest Enforcement Bules, 2002 on'this the dates
mentloned agalnst each account. The borower'guarantor in particular and the public in
genaralis h-m,bg.l cautioned not 1o daal with the property and any dealing with Ine proper by wil
be subject o the charge of the HINOUJA HOUSING FINANCE LIMITED Tor an mownd and Tulure
inferpsl & the conlraclual fale an the aforesaid amouen Wegaether with incidental expanses,
costs, charges, ate, tharaon, The borrower's attenfionis invited Lo provisions of sub-section
{8} of section 13 ofthe Ack, inrespact of time available, toredeem the secured assets
Accounl Number, Name of the Barrowers & Address | Symbalic P 5%
GI/GNR/GNAN/ADDDIOD36E. 1. Ms, Poonam Fooram 2. Mr. Karan IR ERUHE
Kumar. D 427 Gagan Vihar Bhopura, 1, Sahibabad Ghaziabad, Metro, JEERICITUDNEEL R
Ghaziahad, Uttar Pradesh, india - 201005 | Description Of JUUEEIRUTEIETTIT
Praperty: Piot Of Land Area Measaring 35 Sq. Yards, Le. 29.26 So. [ UL SR
Meters, Dut 1 Khasra No. 427 Mi., Gali Mo. 1 Situated A Gagan Vinar [ it Ll
Calapy Revenus Estate Of Vilage Brhampur Alias Bhopara, Pargana SRR LRES UYL
Lonl, Mear Swabhiman Public Schoal Teksll & Distl. Ghadabad, U.p.-201005 iberelnalier
Relerred To As The “said Proparty” | Boundaries &s Par Technical: - East: Olker Properly, West
:Fioad 15 Ft. Wide, Norih : Other Property, Soulh : Other Property

DL/BPR/JHAH/ADDDD00272.1. M. Meena Devi 2. Mr. Jatin Kumar 3. Mr. JRLLECC S
Satish Kamar. Flat/S, 5, Gali Wo-5 Surya Vihar Calony, East Sadat Pur [l hi'éiuf;d{HE.--
Karavalnagar Road Delhi, Metro, Deihl, India - 110094 | Description 1 [
Property: Residéntial Flal Mo. GF-01, Grouad Floar Frand Sida, having i : 2

k4 area 46,45 S5q. Meters i.e. 499.98 Sq, Ft, withouf roof rights, Buili on Plat No. B-38, (B-Black)
area measiring 500 sq. M, e 46.45 sq. meders, Siuated at SLF Ved Vikar Vilage
Sadullabad, Pargana and Tehsil Loni, Districl- Ghaziabad. UF, (Hereinatber reforred as the
"said property”). As per Technical Report the boundaries are: East © Flat Mo, GF-4 West :
Bullding Entry/Road North : Common Passage, Soulh : Molol athers

DL/GRN/PRCK/ADOODDOZ05. 1, Mr, Vinod Kumar Srivastava 2. Mrs. EERERIZEE
Sangeeta Devi. H No 56 2Nd Floor Dda Flat B2, 0. Marke! Humayunpur SR Ei"._"_!"!*?“f_
Saldarjung Enclave Delhi, Metro, Delhi, India - 110029 | Descrigtion Of [kAratubs

M Property: Residential Flat Mo. SF-07, on Second Floor, Rear Middle Side, S = -

ol ared measuring 520 Sq. FL Le. 48,37 Sq. Melers, buill on Plol Mo, B-828, tolal area measuring
417 5q. Yds., ie., J48.65 Sq. Mirs., parl of Ehagra Mo.220, sitoated af Radl Wikar, Village
Sadulisbad, Pargana & Tehsil Lomi, Near Shiv Mandir, District Ghaziabad, East- Flat No SF-
B/Property No- BE2A, Wesl-Flal Mo 5F-6/Property Mo- B 82, Horlh- Flal Mo- 3F-2,3/ Road, Soulh-,
DL/MNR/HANR/ADDDOOOOTT. 1. Mr. Priya Kamlesh Kumar 2. Mr. Sonu [T
Murfidhas, D 25, 26 Ankur Vikar Loni Oehat Ghazishad, Ankur Vihar, SRRty
Rural, Ghaziabad, Ultar Pradesh, india - 201102 | Descriplion O Property: a8 on 13-Det Tj;l
Freehold Residential First Floor withowt roof rights admeasuring ares M ek
60,24 50. mir, buliton Plot Mo, D-12/25-26 sitwated a1 "DLF Ankur Yihar Colony” in Willage Loni
Pargana Loai Tehsll & Disil. Ghaziabad {u.p.). East- Plol Mo-d12/24, Wesl- Road 9 Meler
Witde, Narih- I‘alt.suulh-_.ﬂu.udﬂﬂalerwm!.

DL/LON/LONI/ADDDDOO3TE. 1. Mr Kallash Chand 2. Mrs. Neelam 12025
Kumari. Khasra No - 166 Ram Park Ext, Sahibabad Shayam Park, Shiv [N J“'q--'-'
Mandir. Metro, Ghaziabad, Uttar Pradesh , India - 201102 | Description 0f [Nt pigs
Property: Residentkal Howse No. G-730-A, Block-G, area measuring 5 i,
4. Yds. e, 41.805 5q. Mirs., part of Khasra Ho, 166Min, situated al Rampark Exin., Willage
Hakikatpur wrl Khudabans, Pargana Loni, Tehsil & Disirict Ghaziabad,, EAST- Other Property,
Weszl- Road 10 FL Wide, North-H, No. 729-A, South- Property O Mano| Kumar

DL/UTM/UTTM/ADDODDO530. 1. Me. Anand Kumar Sharma 2. Mr. Ragnee SRSl =
Sharma, B-153, Chandu Nagar, Gall Mo.-2, Karawal Nagar Road. Dethi, SRS
110094, Baba Colany Burari, Metro, Delbi, India - 110084 | Description 0f [kt it
Praperty: A Flat No, UGF-4, Mig, Front Side LHS, Area Measuring 75 Sq. Yards, Wikt
Residential Plol Mo. B-3 And B-4, Plot Area Measuring 184 Sg. Yards (each Plot), Parl 01 Khasra No.
1207, Situated In Hayat Enclave. Loni, Pargana & Tehsil; Lan, District: Ghaziabad, Uttar Pradesh.
East: Fla1Entry, Wesl: Road 30 F1 Wide, North : Plod No, B-5 & 4, Soulh: FlatNo. 1 & 2

DL/GAN/SHPR/ADDOOODIAS, 1, Mr. Ajit Singh 2. Mrs. Poonam Poonam. 15-0¢t-25
26/388 369 Tribak Puri, 0, Block 36 Chilla Sarada Khadar Patpargan|, Rural, R'IE;;‘T"R:{"-EE“?;,
Debhi, ngia - 110081 | Description O Properly: Busll-up Flal Ro. 6.E-02, 3,_,’-‘ u;'ujdq_‘éﬁ
Ground Flops, Right Hand Side Porfion, area meazuring 990 Sg. FL iop, S =
91.97 5q. Meters, built on Freehold Residential Plol No. 8-153, area measuring 280 5q. Yards,
(i.e. 23410 Sq. Melers), oul o Khasra Mo, 346,17, situated ai Rail Vikar Sehkari Avas Samiti Lbd.,
in ihe Revenue Esiale of Village Sadullabad, Pargana and Tehsil Lond, Dist. Ghaziabad, East :
Dther Land, West: Flal Entry/GF-0V/5talrs, Morth; Other Land, South  Read 30 F,

Place: Gharabad Dafe: 181072026 80, Autharized Dfficer- HINDUIA HOLSERG FIKANCE LIMITED
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TRADEWELL HOLDINGS LIMITED
CIN: L74110DL1995PLC064237
Regd. Off: S-8 & S-2, DDA SHOPPING COMPLEX, OPP. POCKET-I,
MAYUR VIHAR-I, DELHI -110091
Tel.: 011-22755819
Email Id: info@brandrealty.in, Website: https://www.brandrealty.in

NOTICE TO SHAREHOLDERS
OPENING OF SPECIAL WINDOW FOR RE-LODGE-MENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES

Notice is hereby given that in terms of SEBI Circular No. SEBI/HO/
MIRSD/MIRSD-PoD/P/CIR/2025/97 dated July 2, 2025, a special
window has been opened only for re-lodgement of transfer deeds, which
were lodged prior to the deadline of April 1, 2019 and rejected / returned
/ not attended, due to deficiency in the documents / process or otherwise.
The re-lodgement window shall remain open for a period of six months
i.e. from July 7, 2025 till January 6, 2026.
Eligible shareholders are requested to contact the Company’s Registrar
and Transfer Agent (RTA) within the above-mentioned period at the
following address:
MUFG Intime India Private Limited
(Formerly known as Link Intime India Private Limited)
Noble Heights, 1st Floor, Plot No. NH-2
C-1 Block, LSC, Near Savitri Market, Janakpuri,
New Delhi -110058
Ph No. 91-11-49411000
Fax No. 91-11-41410591
E-Mail : swapann@in.mpms.mufg.com;
sunil.mishra@in.mpms.mufg.com;rnt.helpdesk@in.mpms.mufg.com.
Details on the above mentioned circular are available on the company’s
website. (https://www.brandrealty.in)
For Tradewell Holdings Limited
Sd/-
Uma Kumari
(Company Secretary)

Place: Delhi
Date: 18.10.2025
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